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on proposed to be taken thereon; and 

(d) the efforts made to prescribed a 
certain number of quota for women in Pan-
chayats, Planning Boards etc? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The National Conference on 
Panchayati Raj and Women was held on 3-
4 May, 1989 in New Delhi. 

(b) to (d). The general consensus was 
towards reservation for women in various for 
a like Panchayati Raj Institutions, Zila Par-
ishads Panchayat Samiti and Gram Pan-
chayats. The Ministry of Rural Development 
haS already introduced the Constitution 
(Seventy-Second Amendment) Bill, 1991 in 
the Lok Sabha on 16.9.91. on reservation in 
Panchayats including reservationforwomen. 

[ 'frans/ation] 

Railway Protection Force 

°281. SHRI JANAF\DAN MISRA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
moot any plan to make the Railway ProteC-
tion Force more effective to enhance secu-
rity on the Railways; and 

(b) if so, the measures proposed to be 
taken in this regaFd? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI UAL-
lIKARJUN): (a) and (b). Various measures 
.are being taken from time to time to modern-
ise the Force and to make it more efficient by 
equipping it with modern equipmerlts, ve-
hicles, arms and ammunition and training 
aids. 

[English) 

Drive Against Quack Doctors 

*282. SHRI N. DENNIS: 
DR. (SMT.) PADMA: 

Win the Minister of HEALTH AND 
FAMilY WELFARE be pleased to state: 

(a) the details of the steps taken by the 
Union Government to check quack doctors, 
State-wise; 

(b) whether the All India Medical Coun-
cil has been consulted in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRIM.L FOTEDAR): 
(a) to (c). Penal Provisions already exist in 
the tndian Medical Council Act, 1956; in the 
Indian Medicine Central Council Act. 1970; 
and in ihe Homoeopathy Central Council 
Act, 1973 to the effect that no person other 
than a medical practitioner enrolled on the 
State Medical Register shaD practise medi-
cine in any State and any person contraven-
ing th~ provision shall be punishable with . 
imprisonmentfor a term which may extend to 
one year or with fine which may extend to As. 
1.000 or both. 

The Government of India have advised 
the State GovernmentslUnion Territories to 
invoke the penal provisions to check Plac-
tice by unqualified practitioners. 

Medical Council of India is strongly 
opposed to the extension of any recognition 
to unqualified practitioners on the ground 
that it would encourage quackery. 

Alleged Malpractice In ITDC Duty Free 
Shops 

*283. SHRI PRITHVIRAJ D. 
CHAVAN: 

SHRI HARI KISHORE SINGH: 
Win the Minister of CIVIL AVIATION 

AND TOURISM ~ pleased to state: 




